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EFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCII, PUND

ORIGINAL APPITICATION NO.2l 4 2024(W Z)

ARLIER ORIGINAL APPLICATION No. 123112024 (PB)

News Item titled "Dead fish found floating in Mula River raises

alarm" appearing in the Hindustan Times dated 23.09.2024

ADDITIONAL AFFIDAVIT IN REPLY ON BEHALF OF

MAHARASIITRA POLLUTION CONTROL BOARD

I, J.S. Salunkhe, Aged Adult, occupation - Service, the

Regional Officer of the Maharashtra Pollution Control Boaxd at

Pune, having office address at Jog Centre, 3'd Floor, Wakdewadi,

Pune - 4 I 1 003 , do hereby state on solemn affirmation as under -

I say and submit that present application is in compliance of

the Order dated 2911112024 passedby this Hon'ble NGT, The

MPCB has filed Additional Affidavit, which includes details

about the violations of the BOD and COD limits, also the

actions taken by the MPCB. .

I say and submit that Pimpri Chinchwad Municipal

Corporation has installed 20 MLD capacity STP in Pimple

Nilakh on the Mula River. The following are the analysis

results of outlet of STP.

(1)

(2)
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STP Outlet
Standard as

per Consent
(ltd-

.'24.09 .2019

10.0 ms/l

eirnot" t'litut tt ICUC SteSTP Outlet
Standard as Per
Consent dtd-
21.09.2022

50.0 ms/l

St.
No.

Parameter STP Outl€t
Standard as

p€r Consent
dtd-
21.09.2022

Pimole Nrlakh rL lYrL Jrr
Date-
06.05.2024

Date-
10.06.2024Date-

02.01.2024

Dat€-
12.02,2n24

Date
11.03.2024

Date-
10.04.2024

28.0 12.0 7.0 9.',7

1 BOD 10.0 ms/l JE.U
28.0 64.0

50.0 ms./l s2.0 16,0 56.0
2 coD

e..... 
-.... _ _-irnpt" 

I'litut<h rcllc STf (can"titt-2O ULD)
STP Outlet
Standard ss
p€r Cons€nt
dtd-
21.09.2022

Parameter

50.0 mgl

Violation period'" - ll From 18.01.2021 to | 1 03 2024 =l l4q days

2. From 10.06.2024 to 08'07 2024 = 29 days

Uence, fotaiViotation days from Year 2070 to 2024 is 1 178 days'
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(3) I say and submit that Pune Municipal Corporation has

installed a 30 MLD capacity of STP in Baner on the Mula

Riroer. The following are the analysis results of outlet of STp.

Sr.No.
STP

Outlet
standard

as per
consent

ADslysis Result ofBaner STP

01.01.2020 14.01,2020

Sr.No

Paramelers

STP
Outlet

standar
d as per
content

Analysis Result ofBaner STP

D&le of
collection 23,01.2024 21,2.2024 27,3.2024 12.4.2024 8.5.2024

outlet outlet Outlet outlet outlet

I BOD 10 mg/ 35.0 t2 10 8 '7.6

2 coD 50 mg/ 88.0 1t 28 20
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Violation Period: -
l. Prom 14/l/2020 ro 2l/2/2024=1500 days.
2. From9/812024 to 819/2024:31 days.

Hence, Total days ofviolation from year 2020 to 2024=1531

days.

(4) Action Taken by MPC Board against Pimpri Chinchwad

Municipal Corporation (PCMC): -

I. Respondent MPC Board has issued Directions to the

Executive Engineer, Pimpari Chinchwad Municipal

Corporation and All STP Operators, Pimpari Chinchwad

Municipal Corporation vide letter date d 2911012021 under

Section 33A of the Water (Prevention and Control of

Sr.No.

Param€ters

STP
ouilet

standard
as per

consent

Analysis Result ofBaner STP

Date of
collection
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II.

Pollution) Act 1974 and Air (prevention and Control of
Pollution) Act 1981 and directed to take corective action

ln respect of operation of STPs properly, so as to achieve

the quality of treated effluent within MpCB norms. A copy

ofDirections daled 29l1012021is attached as Annexure I

Respondent MPC Board has issued proposed Directions

vide letter dated 0411212023 to rhe Joint City Engineer

(Environment), Pimpari Chinchwad Municipal

Corporation under Section 33 A ofthe Water (prevention

and Control ofPollution) Act, 1974 regarding discharge of
untreated domestic effluent into the River pawana,

Indrayani and Mula through various nallas, thereby

causing pollution thereof. A copy ofproposed Directions

dated,04/1212023 is attached as Annexure II

Respondent MPC Board has issued Interim Directions

vide letter dated 1510512024 to the Joint City Engineer

( En\ ironmenr ). Pimpri Chinchwad MunicipaI Corporation

under Section 33 A of Water (preventron and Control of
Pollution) Act,1974 and 31 A ofAir (prevention & Control

of Pollution) Act, 1981, wherein, they were directed to

submit the time bound programme for upgradation ofSTp
so as to achieve consented effluent standards within 15

days and to submit shofttem & long teIm measures to stop

untreated domestic effluent into the river. In response to

rt.

1
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the said Interm Directions, PCMC vide letter da

05/06/2024 submitted the compliance oflnterim direction

. Copies of the Inierim Directions dared 15105/2024 and

. PCMC Reply daled 05/0612024 are attached as Annexure

III and IV respectively.

IV. Respondent MPC Boardhas issued the Show CauseNotice

to the City Engineer, Pimpri Chinchwad Municipal

Corporation, Pune vide letter dated 1811112024 regarding

discharge of domestic effluent into the Mula River, which

caused a fish kill incident near Pimple Nilakh. In response

to the said show cause notice, PCMC has submitted its

reply about the steps taken by them vide letter dated

2811112023. Copies ofthe Show Cause Notice and PCMC

Reply dated 18/1112024 arfi 28/1112024 are attached as

Annexure V and VI respectively.

(5) Action Taken by MPC Board against the Pune Municipal

Corporation (PMC): -

I. Respondent MPC Board has issued Directions to the

Municipal Commissioner, Pune Municipal

Comorarion Prrne rurder Section 33 A of Warer

(Prevention and Control of Pollutiont Act.!974 vide

letter dated 14/0212019, wherein, it was directed to

earmark an amount of Rs.34.7 Lakhs per day towards

the cost of remediation / pollution control. A copy of
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Dfuections d€;ted 14/0212019 is 'attached as Annexure

YII

[. Respondent MPC Board has issued Interim Directions

to the Superintendent Engineer (Electrical), Pune

Municipal Corporation, Prme under Section 33 A of

Water (Prevention and Control of Pollution) Act,1974

and 31 A of Air @revention & Control of Pollution)

Act, 1981 and llaza.rdous & Other Wastes (M &TM)

1..,i,^ .'...^-"^, ". 'ietc. A copy ofthe Interim Directions datdd

Respondent MPC Board. has issued Proposed

Directions to tlle Superintendent Engineer (Electrical),

Pune Municipal CorporatiAd; Purra under Section 33 A
of Water @reventi<in and Control of Pollution) Act,

1974 vide letter date.d 27/1212024 for discharging

untreated effluent into Mula Mulha river. A copy of
Proposed Directions Dated 27/1212024 is attached as

Annexu re D(

Respondent MPC Board has issued Show Cause Notice

to the S_gpe*i*tendent Engineer (Electrica!, -.Pune

Rules,2016 vide letter dated 29/04/2022, *here.ipJhey .,

were directed to submit the detailed reporr onl*g ,Lfr1 ; .

measures to control / avoid direct *trye$p ."*a1fr; .." " r

discharge into rivers and ro achieve r (iOgi*e.3t;;;ii. " I '

is attached as Annexure vlrl 
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(6)

Municipal Corporation. Pune vide lener dated

18/1112024 regarding discharge of domestic effluent

into the Mula River through various Nallas and

Ramnadi. A copy of Show Cause Notice Dated

15111i2024 is attached as Annexure X.

(7)

I say and submit that Respondent MPC Board has extended

personal hearing to Pune Municipal Corporation (PMC) and

Pimpri Chinchwad Municipal Cor?oration (PCMC) on

2810112025. During the Course of personal hearing, MPC

Board directed PMC and PCMC to submit the details about

present water consumption, quantity of domestic effluent

generation, details of STP's in each river basin and Proposed

Action Plan. Accordingly, PCMC has submitted the detailed

Action Plan vide letter dated 30/01i2025. A copy ofthe letter

dated 30101/2025 received from PCMC is enclosed herewith

and marked as an Annexure - Xl

Hence this affidavit.

Solemnly affirmed on this 05h day ofFebruary, 2025 at Pune.

I know the affiant For and on behalf of Maharashtra
Pollution Control Board i.e.

.OVE R

Krri"Ri

ffi$

( J.S. Salunkhe)
Regional Offi cer-PrttA !9. lll(DVOCA

O-5 FE9 mtl
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MAHARASHTRA POLLUTION CONTROL BOARD 
REGIONAL OFFICE - PUNE 

Phone No.  020-25811694 

Fax No.      020-25811701 

e-mail :       ropune@mpcb.gov.in 
visit us : www.mpcb.gov.in 

 

            Jog Centre, 3rd Floor, 

                      Wakdewadi, 

                      Old-Pune Mumbai Road, 

  Pune- 411003 

MPCB/ROP/PD/ MPCB/PD/2312040005    Date: 04/12/2023 

 
To, 
Joint City Engineer (Environment),  
Pimpri Chinchwad Municipal Corporation,  
Pimpri, Pune.  

 
Sub: Proposed Directions under section 33 A of Water (Prevention & Control of           

Pollution) Act, 1974.  
 

Ref : 1) Pawana River Water pollution and foaming incidence on 07/7/2023,     
                17/7/2023 & 02/11/2023.  

2) News published in electronic media and print media regarding pollution  
    of River Inrayani and also foam formation in river observed  
     on 11/11/2023.  
3) Various complaints received regarding water pollution of River Pawana, 
     River Indrayani & River Mula at Sub Regional Office, Pimpri-Chinchwad  

                       4) Proposal for legal actions submitted by the Sub Regional Officer, MPC  
                            Board, Pimpri Chinchwad vide letter no. MPCB-LEGAL-ACTIONS- 
                             211021006, Dtd. 01/12/2023 

---------------------------------------------------------------------------------------------------------------- 
AND WHEREAS, you are operating Sewage Treatment Plant located in the 

“Pollution Prevention Area” under the Water (Prevention and  Control of Pollution) Act, 
1974, and Hazardous and Other Wastes (M and TM) Rules, 2016 followed by further 
amendments made therein from time to time ANDWHEREAS, it is obligatory on your part 
to operate the STPs with valid consent to operate of the Board.  

AND WHEREAS, it is obligatory on your part to treat the entire sewage generated 
from your Municipal Corporation jurisdiction by providing adequate sewage treatment 
plants and full-fledged network of sewage carrying system, so as to achieve the standards 
prescribed under the Water (Prevention & Control of Pollution) Act,1974 r/w the 
Environment (Protection) Act, 1986.  

AND WHEREAS, it is obligatory on your part to maintain the wholesomeness of 
Water Quality of the Natural Water Bodies including aquatic flora and fauna life by avoiding 
contamination of water.  

AND WHEREAS, the Board Officials visited your corporation STPs and collected 
the samples of treated effluent from time to time, the analysis report of samples collected 
are found exceeding the consented limits and thereby you have failed to achieve 
consented standards. The details as below : 

Sr. 
No. 

Location 
of STP 

Date of Sample 
Collection 

Exceeding Parameters Discharge at 

BOD Std. 

(10 mg/lit ) 

COD Std. 

(50 mg/lit ) 

Annexure- II
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1. Ravet 
STP-20 
MLD 

23/05/2023 

15/09/2023 

03/10/2023 

30 mg/lit 

37 mg/lit 

35 mg/lit 

64 mg/lit 

92 mg/lit 

84 mg/lit 

River Pawana 

2. Chikhali 
Phase-I 
STP 

23/05/2023 

17/09/2023 

09/10/2023 

34 mg/lit 

28 mg/lit 

28 mg/lit 

72 mg/lit 

72 mg/lit 

84 mg/lit 

River Indrayani 

3 Chikhali 
Phase-II  

STP 

23/05/2023 

17/09/2023 

09/10/2023 

23 mg/lit 

32 mg/lit 

40 mg/lit 

56 mg/lit 

76 mg/lit 

112 mg/lit 

River Indrayani 

4 Ramdara 
Nalla  

(Untreated 
Domestic 
Effluent) 

27/01/2023 

01/06/2023 

11/11/2023 

13/11/2023 

104.2 mg/lit 

76 mg/lit 

45 mg/lit 

74 mg/lit 

256.9 mg/lit 

184 mg/lit 

136 mg/lit 

132 mg/lit 

River Indrayani 

 

AND WHEREAS, the detergent parameter in the Ramadara Nalla water samples 
collected on 11/11/2023 & 13/11/2023 are also the exceeding limits. AND WHERES, you 
have failed to achieve consented standards.  

AND WHEREAS, news published in electronic and print media, complaints 
received by Board regarding the Indrayani River, Pawana River & Mula River pollution 
with foam formation and growth of water hyacinth.  

AND WHEREAS, Sub Regional Officer, Pimpri Chinchwad  has submitted legal 
action proposal vide reference (4) above and therein reported below non-compliances:  

 
(1) You are discharging untreated domestic effluent from Ravet STP through 

drainage line of PCMC, which bypassed during peak hours as there is no 
adequate storage provisions.  

(2) You are discharging untreated domestic effluent directedly in River Pawana 
through 3-4 nallas nearby the Ravet STP and thereby at Kejudevi Bandhara 
treated / untreated domestic effluent gets settled and stagnant. This may leads 
to eutrophication and growth of hyacinth.  

(3) You are discharging sub-standard effluent from Talwade, Chikhali, Kudalwadi, 
Moshi area directedly into the river Indrayani.  

(4) You are discharging untreated effluent through the Ramdara Nalla into the river 
Indrayani.  

(5) You have not obtained consent for increase in water consumption and domestic 
effluent generation from the Board.  

(6) You have installed 16 STPs of 363 MLD capacity however treating only 300 
MLD sewage thereby about 59 MLD sewage is discharged into Mula, Pawana 
& Indrayani rivers.  

(7) You have commissioned the STP at S. No. 217 Bhosari (7 MLD) and 
Jadhavwadi (3MLD) without obtaining consent to operate form the Board.  

(8) You have not obtained consent to establish for Kudalwadi STP.  

 
AND WHEREAS, after examining the record of your case and reports of the 

officers of the Board, it has been concluded that, you are discharging untreated domestic 
effluent into the River Indrayani, Pawana & Mula through various Nallas thereby causing 
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pollution thereof, and you have failed to comply with the conditions stipulated in the 
Consent granted by the Board and provisions of the Water (Prevention and Control of 
Pollution) Act, 1974 and thereby causing water pollution into the environment.  

NOW THEREFORE, in exercise of the powers conferred upon me under section   
33 A of Water (Prevention & Control of Pollution) Act, 1974, I, Ravindra Andhale, Regional 
Officer of the M.P.C. Board, at Pune hereby issue directions as under-. 

 
1. Why the prosecution proposal shall not be filled against you and persons who are 

responsible for day to day affairs of the council before the court of Law under 
section 41(2), 43, 44 & 48 read with sections 33A, 24, 25, 26 of the (Water 
Prevention and Control of Pollution) Act, 1974? 
 

2. Why Environmental Compensation shall not be levied to the maximum amount 

recommended for untreated / partially treated sewage discharge as mentioned in 

the Hon’ble NGT order in O.A. No. 593/2017 in the matter Paryavaran Suraksha 

Samiti and Others V/s. Union of India? 

 

3. Why Bank Guarantee shall not be forfeited for aforesaid non-compliances ?  

 
        You are hereby given an opportunity to respond within 15 days with corrective 
action plan along with the short term measures and long term measures for treatment of 
100% domestic effluent generating in your jurisdictions,  from issuance of these directions, 
failing which, MPCB will initiate legal action against your unit without giving any further 
notice in accordance with the provisions of the Water (prevention & Control of Pollution) 
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981, which please note.  
 

For and on behalf of 
Maharashtra Pollution Control Board 

 
 
 

(Ravindra Andhale) 
Regional Officer, MPCB, Pune 

 
Copy  submitted for information to:   

(1) The Member Secretary, MPCB, Mumbai.  

(2) The Municipal Commissioner, Pimpri Chinchwad Municipal Corporation, Pimpri, 

Pune 

 

Copy f.w.cs.to : 

(1) Joint Director (APC), M.P.C. Board, Mumbai. 

(2) Joint Director (WPC), M. P. C. Board, Mumbai.  

(3) Law Officer, M.P.C. Board, Mumbai. 

 

Copy to- The Sub-Regional Officer, M.P.C. Board, Pimpri Chinchwad   :- He is directed to 
take follow up and ensure the compliance of the aforesaid directions.  
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To, 
Regional officer 
Maharashtra Pollution Control Board 
Pune 

Subject: Personal Hearing scheduled on 28/01/2025 regarding the Mula river 

Ref.:1) Hon'ble NGT order in ()A No. 214 of 2024 (WZ) on 29/11/2024. 

2) Show Cause Notices issued by the Board to the PMC and PCMC on dt. 18/11/2024 
3) Legal-Action Proposal Submitted by Sub Regional Officer Pune-I & Pimpri 

Chinchwad vide no. MPCB-LEGAL ACTIONS-260924006, dt. 27/0 I/2025 

As per the personal hearing held on 28/01/2025 at the ottice of the Regional (Officer, M.P.C. 
Board, Jog Centre, 3rd floor, Wakdewadi, Pune,we hereby submit the required data as the below: 

1. Present consumption of fresh water with source: Currently the freshwater 
consumption within the Pimpri Chinchwad Municipal Corporation (PCMC) is 630 
MLD. Basin-wise distribution of water supply is as follows: 30.34 MLD into the Mula 
Basin, 426.76 MLD into the Pavana Basin. and 172.9 MLD into the Indrayani Basin. 

Year 
2019-2020 

2. Quantity of domestic effluent generation with the treatment capacity: 

Indrayani 

a) For the year 2019-2020 before water supply augmentation, the total water supply 

across the Indrayani, Pawana, and Mula river catchments was S16.27 MILD,. 
with distribution losses of 103.26 MLD. The total sewage generation, based on 

80% of water supply is 330.41 MLD. 

Pawana 
Mula 

Total 

Pimpri Chinchwad Municipal Corporation. 
Pimpri 41| 018 

Water 

Drainage Department 

supply 

No. SW/HOTS/ I6 /2025 D.30/01/2025 

(MLD) 
145.8 

340.13 

30.34 

516.27 

With 
20%loss 
(MLD) 

29.16 

68.03 

6.07 

103.26 

Sewer 
Generation 
80% of WS 

(MLD) 
93.31 

217.68 

19.42 

330.41 

b) For the year 2024-2025. the total current water supply across the Indrayani. 
Pawana. and Mula river catchments is 630.00 MLD, with 126.00 MLD due to 
distribution losses 

c) The total sewage generation based on 80% of water supply is 403.20 MLD. The 
sewage generation has increascd to 449.70 MLD due to the inflow of sewage from 
private STPs. 
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Year 2024 
2025 

Indrayani 
Pawana 

Mula 

Total 

Water 
supply 

172.9 

426.76 

30.34 

630.00 

20% 
Supply 
losses 

34.58 

85.35 

6.07 

126.00 

Sewer 
Generation 
80% of WS 

|10.65 

273.13 

19.42 

403.20 

Private 
STP sewage 

quantity 
(MLD) 

13.59 

14.87 

18.04 

46.50 

Total sewage 
generation 
considering 
private STP 

(MLD) 
124.25 

288.00 

37.45 

449.70 

The domestic effluent generation for the Mula River Basin is 37.45 MLD, of 
which 20 MLD is treated at the Pimple Nilakh STP, while an additional 15 MLD is treated 
at the New STP in Pimple Nilakh. Approximately 2.5 ML.D of sewage flows through five 
nallahs in the Mula river basin. 

3. Short & long term proposal with the time bound for gap of untreated domestic 
effluent discharging into the environment: 
a) PCMC is laying interceptor line of required diameter along Mula river that flows 

through PCMC stretch. It will trap all the nallahs and direct the sewage water to 
the STP. 

b) The Pimpri-Chinchwad Municipal Corporation (PCMC) has undertaken the Mula 
River front Development Project with the aim of rejuvenating and revitalizing the 
Mula River, which flows through the region. 

4. Number of nallahs and water bodies including rivers: PCMC has performed the 

condition assessment study of existing Nallahs. Sewer Network, drainage chambers, 

sewer line flowing under Nallahs etc. and prepared the System Improvement Plan (SIP) 

/ DPR for strengthening of the sewer network system and initiated Action plan as per 

following: 
a) To set up centralised real time monitoring system to monitoring and control the 

quality parameters of all STP's at one place. 

b) To construct additional sewage treatment capacity while considering the immediate 

requirement for the year 2031. PCMC is also planning of 40 MLD STP at Wakad 

& 30 MLD at Kaspate Wasti to cater the future river pollution issues. 

c) Upgradation of existing STP's with latest technology to improve quality of effluent 

as per new norms of NGT/MPCB. 

It is stated that, PCMC remains fully committed in addressing & mitigating all the 

critical environmental issues. Thanking you. 

Chief Engineer 
Pimpri Chinchwad Mtunicipal Corporation 

Pimpri. Pune - 411018 
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